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CENTRAL ADMINISTRATIVE TRIBUNAL

' KOLKATA BENCH, KOLKATA
No. O.A. 350/00073/2019 '~ Date of order: 18.1.2019
Present : Hon’ble Ms. Bidisha Banerjee, Judicial Member

Hon’ble Dr. Nandita Chatterjee, Administrative Member

Shri Tapan Kumar Sarma,

Son of Late Gouranga Chandra Sarma,

Aged about 56 years,

Working as SPT/AIR/Chinsurah, ‘
Residing.at-Flat:No:: 4F, ' . >
.Block 1, Trina Apartment,J '

’ 12 B, T?‘RoadﬁxﬁﬁglamBelghana" _

rKolk“ét& =700 056, wéét B ngal Ta,

_ ﬂ«,w.. {ﬁasar ‘ri "
““a‘% ' e o, f-’rasar Bharati Hous&]™
% 87#y, Eopernicus Marg, i

New" Belhjwj s
H"

;_;a@m e N3 Prasa Bh‘aratl,‘ ) et
‘ﬁz%w Throq,gh CEO s o

CopathicusMarg™
New Delhi - 1.

4. The Director General,
All India Radio,
Akashvani Bhavan,
Sansad Marg,

New Delhi - 1.

5. The Additional Director General (E-EZ),
All India Radio and Doordarshan,
Eden Gardens,
Kolkata — 700 001.
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6. Aboy Kumar Mondal,
LPT, Balia Pal,
Orissa - 759 122,

.. Respondents

For the Applicant B Mr. A. Chakraborty, Counsel
Ms. P. Mondal, Counsel

For the Respondents : None
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2. ~The respondents thereafte’ff“lssued?a?é’b E] :‘lng"order on 7.1.2019, which is

_tlh_'e'.-isubject matter of challenge in the instant Original Application.’

3 Heard Ld. Counsel for the applicant. The matter is taken up_at the

admission stage. Affidavit of service is taken on record.

4.  The case of the applicant, as submitted through his Ld. Counsel, is that the
applicant had preferred a representation on 15.6.2018, which was directed to be

considered by the Tribunal in the earlier Original Application. Although the
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applicant is a ‘physically challenged person, the respondents, however, have
- failed to consider the contents of O.M. dated 31.3.2014 of DOP&T, which
provides guidelines for providing certain faciltties in respect of persons with
disabilities who are already employed in Government for efficient performance of
their duties, while disposing of the representation through their speaking order. In
particular, Ld. Counsel for the applicantl would highlight para ‘H' of the said
guidelines‘with refevrence to preference in transfér/posting, which states as
follows:- |

“H. Prefgre‘ﬁ?e m@ﬁé;ﬁpﬂ%&n é*-i-

v'&
F

*As ‘ffér s possible, ,
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6. Accordmgly,} wuﬁ;f)ut en%t’mgg to_thesr

N 'n‘ts -Of th% m, _'--er grant the

~ applicant Ilberty to "’pteiel a‘?\ﬁftherp Acon’ﬁ%enswe 'epre ; ';ntatton to the

respondent authontlwé‘“smtlnd‘“ﬁésreleuammpn@vrstons inBOPT guidelines dated
"‘%ar

- 31. 3 2014 (Annexure A-4 to the O‘%“)”Wlﬂﬁhgﬁs{v\:‘ebeks from the date of receipt

of av copy of this order.

. We «further direct the competent ' respondent' authority, who is -the
" respondent No. 5, némely the Additional Director General (E-EZ), All India Radio
and Doordarshan, Kolkata to dispose of the same with a reasoned and speaking

order, with particular reference to the DOPT's guidelines dated 31.3.2014

ho k.
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(supra), within a period of six weeks from the date of receipt of the representation

and to convey the decision forthwith to the applicant.

7. With these directions, the O.A. is disposed of. No costs.

- ~ )‘ ‘.‘ . R j S .
- R -
(Dr. Nandita Chatterjee) (Bidisha Bdnerjee)

Administrative Member Judicial Member
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